In The Central Administrative Tribunal
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. P.P.Mathur, counsel for the Petiticner
. B.N. Purohlt, counsel for the respondents

‘From the reply of the respondents; we find that the

\2‘5*

presentatlon of the applicant has been dJdecided by the

e=pondent= and the decision has been comrunicated to the
petltloner and thus, in our opinion, the direétions contained in
oﬁr order dated 18.4.2001 passed in OA Nc.155/2001 stands fuliy

complied with. Therefore, the 'Contempt Petition has become

infructucﬁs and the same is, therefore,, disposed of accordingly.
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. (A:K.MISHRA)

Notices issued are discharged.

Adm. Member ~ Judl.Member




